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S.N.Mallick, VC 

We have heard the id, counsel for both the parties, Admitted-

ly à Disciplinary Proceeding was initiated aqainst the petitioner ky 

the respondents authorities and the Disciplinary Authority imposed a 

punishment of removal on the petitioner and the Appellate Authority 

dismissed the appeal and onrevision the isc.iplinary Authority's order 

was set aside and 	 of reversion from Assistant Driver to Khalasi 

ues imposed upon the petitioner, it is surprisinq to find that in the 

Original Application there was no challene to the Disciplinary Proceed—

ing nor to the charge sheet nor to the penalty imposed by the Disciplj. 

nary Authority. On the other hand the principal prayer was to change the 

Enquiry Officer and to give the increased subsistance alioance to the 

petitioner tilk during the, continuance of the Enquiry Proceeding. In 

vLew of the admLtted facts the present appl1CaLOn has become infructuous 

and as such it is dismissed, But this will not V prejudice the right 	of 

the petitioner to file a fresh application against the subsequent order 

passed by the revisional authority according to law. No order as to costs. 
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